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[RAJYA SABHA]

SN IUUTITS: @IS, ...(GL)... 1Y YT S8 931 3MTD! BIs a1d Rbls H sl
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SHRI RANDEEP SINGH SURJEWALA: Sir, you have to pause my time. 94X, W 17
Ahe 9 21 § R4t ATYDI ST G <1 AT gl DI SIS Welc | T8
o ST T ? They may have a role to play; | am not denying that. Yz, fRrem &
IR ¥, S strengthen BT 6 IR H J§ TRBR RAT HI2...(AHT Pl €©Y)... STR]
3TUT JITTDHRYT H SHHhR SHDT STATd a1 ANSY MR GAIT why can there not be a law

to regulate fee structure, conditions of education, conditions of service of people who

impart education as also those who receive education, as also the entire fee structure
and safety conditionalities in the coaching institutes? | urge through you that the
Government should seriously have widespread deliberations with all stakeholders and
bring a law to regulate coaching institutes in this country. Thank you, Sir.

it SgauTafa: g=rare, Yoreiy S

PAPERS LAID ON THE TABLE — Contd.
MR. DEPUTY CHAIRMAN: Now, Papers to be Laid. al Ne U | Dr. L. Murugan.
Notifications of the Ministry of Housing and Urban Affairs

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND
BROADCASTING; AND THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (DR. L. MURUGAN): Sir, on behalf of my colleague
Shri Tokhan Sahu, | lay on the Table:-

(i) A copy (in English and Hindi) of the Ministry of Housing and Urban Affairs
Notification No. F/1/0027/2019/CORD/Housing (Coordn.), dated the 7" March,
2024, publishing a Corrigendum to the Notification No.S.0O. 753(E), dated the 17"

February, 2023.
[Placed in Library. SeeNo. L. T. 610/18/24]

(i) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Housing and Urban Affairs, under sub-section (2) of Section 32 of the Metro
Railways (Construction of Works) Act, 1978:-
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(1) S.0. 1778(E)., dated the 24™ April, 2024, amending the Principal
Notification No. S.0. 2065(E), dated the 25" June, 2019.

(2) S.0.2220(E)., dated the 8"June, 2024, amending the Principal Notifications
No. S.0. 3706(E), dated the 14™October, 2019 and S.0. 2819(E), dated the
19"August, 2020.

[Placed in Library. For (1) and (2) SeeNo. L. T. 391/18/24]

(ii) A copy each (in English and Hindi) of the following Notifications of the Ministry of
Housing and Urban Affairs, under Section 58 of the Delhi Development Act, 1957: -

(1)  G.S.R. 117(E)., dated the 20" February, 2024, publishing the Delhi
Development Authority, Commissioner (Systems), Recruitment Rules,
2024.

(2) G.S.R. 355(E), dated the 28" June, 2024, publishing the Delhi
Development Authority, Commissioner (Planning), Group ‘A’ Post,
Recruitment Rules, 2024

(3) G.S.R. 364(E)., dated the 4™ July, 2024, publishing the Delhi
Development Authority (Posts of Commissioner and Secretary)

Recruitment (Amendment) Rules, 2024.
[Placed in Library. For (1) to (3) SeeNo. L. T. 211/18/24]

Notifications of the Ministry of Jal Shakti

STl TIfeh AT # XS WAl (31t o1 YNl TR - "Eied, § 9y e sffafe,
2021 B IR 55 & I el Teh AT (STl HATEH, &l fIdRT 3R 7 wRe
T B FereaforRad serRgaTIsll dUT ARATHS S &I Yeb-Yds Ylal (SIS a1
fa=fl ) W1 Jod R @ -

(1) TE-32/2/2023-NDSA-MOWR., dated the 14" March, 2024, publishing the
National Dam Safety Authority Regulation, 2023.

(2) TE-32/2/2023-NDSA-MOWR., dated the 6" May, 2024, publishing the
Inspection, Instrumentation, Seismic Data, Risk Assessment and Evaluation
of Specified Dam Regulations, 2024.

(3) TE-32/2/2023-NDSA-MOWR., dated the 28" May, 2024, publishing the
Surveillance, Inspection and Hydro-meteorological Station of Specified Dams
Regulation, 2024.
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